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of opinion in the United States against the 
continuance of this form of aid to India.   So 
was this matter also discussed ? 

SHRI AWADHESHWAR PRASAD 
SINHA i Madam, mine will be the briefest 
question. As I stand for goodwill among all 
nations of the world I have very much liked 
this dialogue be.ween India and America on 
the various issues ficing us bilaterally and the 
world at large. Actuated by this sentiment, I 
would venture to ask the hon. Minister to tell 
the House whether this exercise, involving 
discussions between the two countries on the 
various issues, has led to greater 
understanding and goodwill between India and 
America 

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras) i Madam, the leader of the 
U. S. team, in his Press conference, stated that 
US economic aid to India had not been 
affected up to the end of June this year. 
Besides, he suggested that this law might be 
changed in fjture. He stated previously in his 
Press conference that the amendments would 
not affect US economic aid to India, but in the 
end he said that the law might be changed in 
future. I would like to know from the Minister 
if any indication has been given as to whether 
the changing of the law will help in giving 
more economic aid to India or it will in any 
way affect India. 

Secondly, about arms for Pindi, he has 
stated that arms have not been supplied to 
Pakistan since 1965, though the US have been 
supplying arms to Pakistan through various 
countries, even after 1965. Now. he has stated 
this—and I am quoting from the papers — 

"However, he was not prepared to say that 
the US was bound to continue this attitude, 
since it is provided that the US could authorise 
such resale on a case to case study." 

I would like to know from the Minister 
whether any indication was given thai the US 
has any intention of sending arms to Pakistan 
euher as sale or as aid and whether the 
Government of India has in any way indicated 
to them that this attitude is injurious and will 
increase tension between the two countries. 

SHRI B. R. BHAGAT i Taking the last 
question first, they said that they have not 
supplied arms to Pakistan after 1965. That is 
what has appeared in the papers also. As for 
the change in the law, well, they did not give 
any indication to us. Then, the first question 
was whether the talks were held under 
pressure or any 

fear was prevailing upon us. I entirely agree 
with the hon. Member, Dr. Anup Singh, and I 
can say there is no fear in such a matter. Our 
policies are known and our Government and 
this country cannot be pressurised by anyone. 
Of course, we accept friendliness, we accept 
friendly advice. We can judge things. If advice 
is given, we judge it independently always. If 
the advice is good, we accept it, but not under 
pressure. Therefore, a talk of this nature was 
very frank, very cordial, between two equal 
countries and it was an exercise in trying to 
know things. Many misunderstandings exist 
between countries because we do not 
understand the background of certain policies 
or attitudes or postures. In that respect this talk 
has been very usef jl. It has certainly led to 
more understanding, goodwill and friendship, 
because even on matters where our attitudes 
are different or we do not agree with each 
other, we know each other's position. It has led 
to understanding. 

Then, another question was whether they 
asked us about the public and private 
enterprise. They dia not raise any such matter. 
PL-4S0 we did raise, but in the context of 
explaining our position that we have resolved 
and we are trying to achieve self-sufficiency in 
food and agriculture and probably af er 1971 
we will not require any imports under PL-480 
or otherwise. In that context it was raised. 

 
THE DEPUTY CHAIRMAN i That is over. 

Now, I only want to ask whether I have the 
permission of the House to cut down the 
lunch-break   by   half an hour. 

HON. MEMBERS i Yes. 

THE DEPUTY CHAIRMAN i The House 
stands adjourned till 2  P.M. 

The House adjourned f jr lunch at 
four minuses pas: one of the clock. 

The House reassembled after lunch at two 
of the clock, THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) IN THE  Chair. 

THE GOLD (CONTROL) BILL, 1968—
Cjntd. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) i Mr. Achutha Menon you were 
speaking Please continue 



1675 Gold (Control) [ RAJYA SABHA] Bill, 1968 1676 

SHRI C.ACHUTHA MENON (Kerala): Mr. 
Vice-Chairman, as I was   observing the other 
day, I do not wish to enter elaborately into  the 
history  of this  Gold Control  Order.   At   the   
same  time   I do not accept the contention that 
a reference to the sufferings   of the goldsmith 
commnity    and other connected  things is   
totally irrelevant because, as you will admit, 
Sir, it was   because of the untold hardships that 
this Gold Control Order as  it  was originally  
conceived inflicted upon this community that 
there was a great agitation in this country, and 
ultimately Government themselves were com-
pelled to make certain changes in the whole 
concept of the Gold Control arrangements. Now 
why   I am referring to this thing is this that 
even after all these modifications have been 
made, even in the present Bill according   to 
me, there are various provisions of a very 
drastic nature,    very vexatious, uncalled for, 
and of a very draconian character, which 
impede the freedom  of the goldsmiths to  
practise their profession, thereby spreading 
unemployment and other    difficulties   among 
them.   I will refer to those things later on. But 
the   objectives  of the Gold Control legislation 
as such I do not question because after all when 
it is admitted on all hands that there is a large 
amount of smuggling going on in this country 
and all sorts of nefarious practices with regard 
to gold, black-marketing, hoarding and what 
not are going on in this country,   it is very 
necessary in the interests of the economy to 
have some control over the gold business, and 
it is also a desirable objective of public policy 
to discourage the wasteful uses to which gold 
can be put, so that all the gold available in this 
country will be utilised for the development of 
the economy and   for   other   socially 
progressive and necessary purposes.     I    do 
accept this concept, but how far the provisions 
of the Bill will enable the Government to do it 
is another matter.   I need not go into that at 
length. 

The whole conceDtion of the Bill as I see it, is 
this.   So far as primary gold is concerned, the   
Bill seeks to absolutely prohibit its possession or 
control or use or sale or manufacture or other 
connected transactions  so far as the private 
citizens are concerned unless it is   in accordance 
with the provisions of the Bill.   So far as gold, 
as articles or ornaments, is concerned,    private 
citizens are enabled to possess it to a certain 
extent   and handle it to a certain extent, but 
beyond a certain  specified   limit  they have to 
declare | 

it before public authorities, and whenever they 
have to use it, they have to account to the 
Government so far as their possessions above 
the declared limit are concerned. All these things 
will be necessary. It is also provided in the Bill 
that refiners and dealers will be licensed. There 
is also a further provision for the issue of 
certificates to goldsmiths and also for the 
purpose of controlling in a certain way even 
artisans who are employed under the dealers. 
We have to examine how far these provisions 
are necessary and how far these provisions 
impinge upon the right of the goldsmiths to 
practise the profession, whether they are 
vexatious or whether they are absolutely 
necessary in the interests of the economy, and so 
on. These are things to which I should like to 
refer. 

According to me some of the provisions 
which regulate   the profession   of  golds smiths 
are very very drasiic in effect preventing a 
number of persons   belonging to that 
community from practising the profession.   I   
will   draw   the   attention of the House to 
clause 40.   Clause 40 provides that every 
goldsmith will have to get a certificate for 
working as a goldsmith, and the procedure 
prescribed for ob'aining the certificate and the 
enquiries and other matters connected   with it 
are very elaborate and  are very vexatious. For 
instance, the conditions under which a 
certificate  can be issued or the reasons for 
which a certificate can be refused also have 
been laid down in clause 40, subclause (6) fa) to 
(h), and a reading of each provision will be very 
revealing. One cannot obtain a certificate for 
carrying on his profession or business of a    
goldsmith unless he had been carrying on the 
business of goldsmith for more than a year 
before the commencement of Part XlIA of  the 
Defmce      of     India      Rules,        1962. So it 
means that    only those persons who have been 
in the profession before   1962 are enabled to  
continue their profession afterwards.   That  is   
a very drastic provision because lots of people 
are there in that   community   who   are   
unemployed. If you think that they can go to 
other professions there are not    enough 
employment opportunities in this country.   You 
can say that they have the liberty of entering 
other professions   and seeking their livelihood.   
But such is not    ihe condition of this country. 
So if they have to continue  in the profession as 
goldsmiths, they have to prove that they have 
been in that profession from 1962 or a year 
before. 
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So far as the other members of a goldsmith's 
family are concerned, in clause 40(6)(b) it is 
provided, he has to prove that   i 

"the applicant is a member of the family 
of a person referred to in clause (a) and had 
been assisting such person in his work as a 
goldsmith for not less than one year 
immediately preceding the commencement 
of Part XtIA of the Defence of India Rules, 
1962,..." 

Now, what does it come to ? Suppose a 
goldsmith has a son of his own. Suppose, when 
the Gold Control 0;der of 1962 came into force 
he was at school, he was not assisting his father 
in his profession. Does not this clause mean to 
say that though now he wants to become a 
goldsmith and practise that profession, he 
cannot ao it because he cannot prove that he 
was assisting his father for a year previous to 
1962 when the Defence of India Rules were 
promulgated? May I ask why here should be 
such a provision? Why should certain 
restrictions be placed upon these people? Of 
course, if the goldsmith is in a position to send 
his boy to the medical college or the 
engineering college or some other lucrative 
profession he can get a well paid job in this 
country. That is a different matter. Many of the 
goldsmiths are not in a position to do so. And 
we know the position, in this country even 
qualified engineers are unemployed. So, here is 
a question, a problem, of a boy belonging to a 
family of goldsmith who have been 
traditionally following this profession; he 
wants to enter that profession but he is 
prevemed from doing that. What interests of 
our economy, what interests of our nation 
demand such a provision, I should like to 
understand. There are other provisions also 
which are similarly  harsh. 

Then, the question whether he will be given 
a certificate or not will be dependent upon the 
decision of the Administrator appointed under 
this Act. And what are the considerations which 
the Administrator will take into account before 
issuing a certificate? These are laid down here. 
These are the considerations which will weigh 
with the Administrator bef jre deciding whether 
a particular person should be issued with a 
certificate to practise his profession or not— 

"the demand for ornaments, as estimated 
by the Administrator, in the region." 

Now, the Administrator has to decide 
whether there is a sufficient demand for 
ornaments in a locality and whether he will 
issue a certificate or not will depend upon his 
assessment of the demand for gold ornaments 
in that particular locality. How he is 
competent to assess this thing, I do not knew. 

Then, "the  desirabitity  of increasing  the 
number of goldsmiths in the region." 

If the Administrator thinks that no more 
goldsmith should enter that region, he 
automatically refuses a certificate. 

Then, 
"suitability of the applicant, having regard 

t o his antecedents and competence for the 
grant or renewal of a certificate," 

These are very difficult conditions. Then 
finally, 

"the applic?nt belongs to a category or 
class to which, in the opinicn of the 
Administrator, such certificate may be 
granted in the public interest," 
So public interest comes there. The question 

whether a particular goldsmi'.h should be issued 
a licence or not is to be decided in the public 
interest. It is a fantastic provision. 

All these things are very vexatious, very 
arbitrary and are liable to be abused also. 

Then there is a very strange provision. I will 
draw the attention of the Ministet to clause 
40(4) which says— 

"Where any person has received any loan 
from the Government under any scheme for 
the rehabilitation of goldsmiths, he shall not 
be eligible for obtaining a certificate 
recognizing him as a goldsmith unless he has, 
within a period of seven months from the 
commencement of the Defence of India 
(Fourth Amendment) Rules, 1966, or within 
such further period as the Administrator 
may on sufficient cause being shown, allow, 
repaid such loan." 

So, if a goldsmith has taken a loan fiom the 
Government under the scheme of rehabilitation 
of goldsmiths and he has not repaid that loan, 
he will not be eligible to be issued a certificate 
for practising his profession. This Bill, this 
legislation, is being used as a sort of pressure to 
collect whatever is due to the Government. Is 
that not the position? There are lots of money    
with    o'her  people   which   the 
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[Shri C. Achutha Menon] Government can 
legitimately collect ana which is not being 
collected. We know that crores and crores of 
income-tax arrear is there, which has not been 
collected. The Government is not in a position 
to collect it, to realise it. Even on the question 
of rehabilitation, crores and crores have been 
spent. Some of these amounts have not been 
expended for the benefit of those people for 
whom they were intended. We know as a 
matter of fact that there have been large-scale 
defalcations of such money or misuse of such 
monev. Tf a certain goldsmith had taken a 
certain loan of Rs. 1,000 cr Rs. 500 when he was 
thrown destitute on the street without any 
employment and was compelled to starve, and 
if he now wants to rene# his certificate or 
wants to take out a new certificate to practise 
as a goldsmith, the Government compels him, 
"Now give us the money, here and now. 
Otherwise you will not be able to piactise your 
profession. You will have to starve." I do not 
know why sucn fantastic provisions are 
included in this Bill. 

THE VICE-CHAIRMAN (SHRT AKBAR 
ALi KHAN) i "ihis Bill is going to the Select 
Committee, as }ou know. 

SHRI C. ACHUTHA    MENON   1   I 
am pointing out these things precisely so that 
the Select Committee members may note them 
and take them into consider?-tion. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
MDYA CHARAN SHUKLA): Those things 
will be ceciaed in the Select Committee. 

SHRI C. ACHUTHA MENON : There are 
other provisions also of a similar nature. I 
have no time to go into them. 

Similar provisions are there with regard to 
the artisans also. An artisan is even a poorer or 
a weaker person than a goldsmith because he 
has to work under the dealer as an ordinary 
worker. Various restrictions have been placed 
upon him also. He has to get an identity card. 
And here tlr?re is a very extraordinary 
provision. Even if a dealer decides to employ a 
certain artisan, he has to get the counter-
signature of the Gold Control Officer on his 
identity card. And if the Gold Control Officer 
decides that he is not fit to be an  artisan, he 
does not give 

the counter-signature. The result is, he cannot 
be employed as an artisan. Why should there 
be such provisions? After all, the dealer is very 
much interested in his business. He will employ 
such persons as are competent to do the 
business. And if he decides that such and such 
person is fit to be employed as an artisan and 
employs him, why should the Gold Control 
Officer decide otherwise and deprive the 
artisan of his employment? It is very difficult 
for me to understand why all these provisions 
are there. 

I think these provisions with regard to 
control of the profession of goldsmiths and 
artisans are very arbitrary. It will tell very 
harshly upon the members of this community. 

Then, Sir, the Government have spent lots of 
money upon their rehabilitation, but I do not 
think all that money has been spent over them. 
The waste or misuse ii all due to administrative 
reasons into which I need not go. I myself 
know of certain cases where the goldsmiths 
formed co-operative societies. In my home town 
they organised a society for the purpose of 
manufacturing some small items for supply to 
hospitals, steel furniture etc. They collected Rs. 
8,000. They got a petty loan of Rs. 5,000 from 
the Government which was not enough. The 
hospital order of Rs. 50,000 they were not in a 
position to supply. They applied for a loan of 
Rs. 50,000 but they did not get it for five years. 
On my intercession, I am happy to say that at 
least in 1968, after six years, they got a loan of 
Rs. 30,000. So much difficulty was encountered 
by a small co-operative society. Therefore, I 
wonder how many people have really benefited  
by the rehabilitation   schemes. 

Sir, the question of unemployment is a 
terrible problem. In our country lakhs and lakhs 
of youngmen are being thrown into the 
employment market. Therefore, the 
Government should, as far as possible, not 
choke the channels of employment. I can 
understand the provision for licensing of 
goldsmiths or issuing certificates to them but 
the procedure should be automatic and simple. 
There should not be such a provision that some 
administrator or bureaucrat is in a position to 
deny the certificate at his sweet will or pleasure. 
It will work great hardship on the community. 
All these matters should be gone into by the 
Select Committee in their deliberations. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : If he does not want to speak, 
you should not insist. Only one man from one 
party. I think the convention should be 
respected. You speak, Mr. Rajnarain. 
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2ELMINISTER OF STATE IN THE ^NISTRY 
OF FINANCE (SHRI K. C. PANT): Mr. Vice-
Chairman, may I point out that he is referring 
to the Chief Minister of a State who is not 
present in the House. How far is it consistent 
with the rules to refer to any high dignitary of 
a Mate Government when he is not present 
here? It should not be referred. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I would suggest to   you not to 
mention names. 

 
THE VICE-CHAIRMAN : (SHRI AKBAR 

ALI KHAN) : I will not allow it Please do not 
refer to it. The name of the person will not be 
taken down. 
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SHRI THIELAI VILLALAN (Madras): Mr. 
Vice-Chairman, Sir, we are now discussing the 
Gold Control Bill. The hon. Minister has stated 
that it has been brought before this House to 
supersede the old Act passed in the year 1965. 
It was a most controversial legislation and it 
was passed in 1965 in the teeth of opposition 
from the public. Because the ruling party had a 
brute majority at that time, they were able to 
pass it. Now the ruling party has only a slender 
majority but even then they want to supersede 
the old Act by passing this legislation. 

Under the Defence of India Rules, 1962, the 
Gold Control Rules were promulgated. Then it 
was replaced by the Act of 1965. My 
submission so far as this legislation is 
concerned, is that it is unnecessary and at the 
same time it is against the will of the people. It 
has to be thrown out. Now the motion before us 
is that this Bill should be sent to a Select 
Committee. My submission is that the Select 
Committee in its collective wisdom must come 
to the conclusion that this Bill should be thrown 
out. 

Now, the main objectives of this Bill are 
first, to reduce the craving for gold on the part 
of the people, secondly to stop the drain of 
foreign exchange, thirdly to stop smuggling of 
gold and fourthly to reduce the price of gold. 
These are the main objectives stated by the 
treasury benches. So far as the first objective is 
concerned, the lure of gold or the craving for 
gold is infused in the minds of the people, in 
the blood, in the veins, in the flesh and bones 
of the people. It cannot be taken away by a 
stroke of pen. It cannot be taken away by a 
piece of legislation. The legislation before us is 
only a negative way of getting things done. 
The positive way is to educate the people and 
make them realise that craving for gold is not 
good for the welfare of the country, that it is 
not advisable for people to crave for gold when 
the country need gold.   That is the positive    
way.   Now 

 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No reference to persons. 
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[Shri Thillai Villalan] so far as these 
legislations are concerned, we must first of all 
make the people ready to accept these Bills; we 
must make the minds of the people ready to 
accept such legislations. Merely placing a 
legislation bsfore the House or merely adding a 
leaf to the statute book will not do. First of all, 
we must consider whether the legislation is 
necessary and whether we can implement it, 
every word of it. Otherwise merely swelling 
the statute book of the country will not serve 
any purpose. 

The Gold Control measure, from our 
experience from 1962 to 1968, is not at all a 
successful one. We know this by our own 
experience of the provisions incorporated in the 
original Act. For instance in regard to quality 
control, i.e. the 14 carat limit, we have left it 
out now. By that provision regarding quality 
control, we only made ourselves 14 carat 
people because we invited dishonesty by 
formulating provisions which cannot be 
implemented. Now we have left it out. Our 
experience from the original measure to the 
present Act will show definitely that gold 
control is not advisable. From the original 
Ordinance to the present Act, we can see how 
many provisions have been left out. This itself 
is enough to make us realise that the gold 
control is not at all necessary. The lure of gold 
is based on a traditional faith that gold is pure, 
gold is good and gold is necessary. The 
possession of gold is treated as a sign of 
wealth. So if you want to get gold from the 
people, you must educate them that gold is 
necessary for the running of the Government or 
for the welfare of the society, and they must 
accept it and they must voluntarily give their 
gold. In this way we must educate the people 
first and then only we should bring in 
legislation. 

Now so far as smuggling of gold is 
concerned, smuggling is going on not only in 
gold but in many other articles. We are not 
punishing those smugglers by this Act. We are 
only punishing the goldsmiths. There are more 
than 2,50,000 goldsmiths here. They have been 
thrown into the streets. They are not given any 
employment. They are now suffering; they are 
now on the streets. We are not punishing the 
actual smugglers. Owing to our incapacity and 
inefficiency, we are not able to find out the 
smugglers. We are only finding out the 
goldsmiths, the poor workers and artisans, and 
we are punishing them. 

The other objective is to reduce the price of 
gold. Now we see in the market the price of 
gold going up and up, We cannot reduce the 
price by these provisions. And as regards the 
drain of foreign exchange and prevention of 
smuggling, this is not done by the poor 
goldsmith but by the anti-social people, the 
smugglers, who are having foreign exchange 
earned through ill-gotten ways, and they are 
using that money for getting gold at lower rates 
in foreign countries and they make money here 
by selling them at higher rates. So the basic 
objectives cannot be fulfilled by this 
legislation. For the achievement of the main 
objectives, the Bill is not sufficient. It is not 
wanted. This is only a negative way of doing 
things. The positive way is different. So my 
humble wish and hope is that the collective 
wisdom of the Select Committee will come to 
the conclusion that this Bill should be thrown 
out.   With   these   words,   I   conclude. 
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"If any difficulty arises in giving effect to 

the provisions of this Act, the Central 
Government may, by order, do anything 
which appears to it to be necessary for the 
purpose of removing the difficulty." 

 
SHRI K. C. PANT : Mr. Vice-Chair-man, I 

have heard the speeches with rapt attention. 
Since the Bill is going to the Select Committee, 
this is not the occasion for me to go into this 
measure in any detail and it is for the Select 
Committee to take note of the many 
suggestions that have been offered. The Bill 
will come back to this House later and on that 
occasion hon. Members will have the 
opportunity to discuss the measure in some 
detail. 

1 have heard some of the speeches which were 
directed more at the earlier measure, the 1965 
Act, than at the present Bill. There was 
vigorous criticism by my hon. friend, Shri 
Yadav, and later by my hon. friend from the 
D.M.K. with regard to the provisions of the 
earlier Bill. I think it would have been more 
helpful and more useful to the deliberations of 
the Select Committee if attention had been 
concentrated on this measure which is now 
before us and their energy would not have been 
dissipated in criticising an earlier measure 
which is now out of date. 

Mr. Vice-Chairman, I am surprised that 
some of the fundamental principles underlying 
this measure are still not   properly 

understood and appreciated in spite of the 
many debates that have taken place in 
Parliament on this measure earlier. Now the 
basic points are rather simple. The first is that 
we have to consider whether it is more 
desirable that gold should be used for 
developmental purposes or that gold should be 
hoarded. I do not think this hon. House will 
disagree that gold should be used for 
productive and developmental purposes rather 
than it should be hoarded. 

SHRI BANKA BEHARY DAS (Orissa)   : 
The third was ornaments. 

SHRI K. C. PANT : Ornament is there. It 
has its place but Shri Rajnarain has already 
given the reply to that. The other simple point 
is that there is no dispute about the demand for 
gold being there. The only question is, where is 
the supply to come from? The indigenous 
production is limited. We do not have foreign 
exchange to waste on the import of gold, 
because we need raw materials, components, etc. 
for our industries. Therefore, we have no surplus 
foreign exchange to spend on the import of 
gold. The question arises, where does this gold 
come from? Therefore the logic of the situation 
demands that some control should be put on 
the circulation of gold within the country and I 
think that is such an obvious inference that 
there can be no objection in principle as far as I 
can see to this basic policy which underlies this 
measure. 

I shall not take up the various points raised 
but I would mention only one or two points 
raised by some friends. Shri Achutha Menon 
questioned the Government's approach to 
reduce the number of goldsmiths and not allow 
them to increase. That is precisely the objective 
of the Government to reduce the number and to 
see that new entrants do not come in because if 
the Government is sincere in its policy to 
control gold and the business in gold,we should 
not encourage new entrants to come in and then 
create the same problem of rehabilitation 
tomorrow. It is only an honest policy that we 
discourage the new entrants from coming in 
and it must be remembered that the 
employment potential of this business depends 
on the amount of gold that is smuggled and we 
do not want to increase the employment 
through smuggling of gold. Whatever gold is 
available, whatever comes from legitimate 
channels, already there are goldsmiths to work 
that gold. 
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1 will refer briefly to the other point raised 

by   Shri   Gupta.    He   said 
 

I do not want to go into it but I can give the 
names of countries including the USA, the UK 
and other countries in Africa and Asia where 
there is some restriction on the possession and 
trade in gold. I will not go into details. 

SHRI BALKRISHNA GUPTA : Some 
restriction may be there here and there... 

SHRI K. C. PANT : I am surprised that he is 
disputing it because there is restriction on the 
possession and... 

SHRI BALKRISHNA GUPTA : Very mild 
restrictions... 

SHRI K. C. PANT : He made a sweeping 
statement which I think he will have reason to 
correct later on himself. My DMK friend 
talked about the virtues of educating public 
opinion in this respect. I share his feelings and 
I hope he will surely help us to educate public 
opinion in this respect. I am afraid his speech 
today did not actually help us in doing it. In the 
future I hope that he will be more helpful. 

As for Shri Rajnarain's speech, 1 have a 
particularly soft corner for him but I do not 
quite get the relevance of Sharab Bandhi in this 
debate but I do not know whether he is against 
these things. Is he against Sharab Bandh or 
Govadh Bandh or Chakbandh for that matter? 
If he is not then I take it .   .   . 

 
THE VICE-CHAIRMAN : (SHRI AKBAR 

ALI KHAN)   : He is   finishing. 

SHRI K. C. PANT : By implication he has 
supported me and I thank him for that. So far as 
the progress of rehabilitation goes, since the 
House is impatient to get on with the other 
business I shall certainly give all the facts and 
figures when I next come here. Mr. Reddy 
spoke about it and also others. I have all the 
facts and figures about it but since you want to 
pass on to the next business, I hope they will 
permit me to explain it on the next occasion. 

 

THE     VICE-CHAIRMAN       (SHRI 
AKBAR ALI KHAN) : The question is : 

"That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya 
Sabha do join in the Joint Committee of the 
Houses on the Bill to provide, in the economic 
and financial interests of the community for the 
control of the production, manufacture, supply, 
distribution, use and possession of, and 
business in gold, ornaments and articles of 
gold and for matters connected therewith or 
incidental thereto and resolves that the 
following members of the Rajya Sabha be 
nominated to serve on the said Joint 
Committee : 

1. Shri B. C. Pattanayak 
2. Shrimati Yashoda Reddy 
3. Shri Gurmukh Singh Musafir 
4. Shri Dayaldas Kurre 
5. Dr. (Mrs.) Mangladevi Talwar 
6. Shri Sukhdev Prasad 
7. Shrimati Vimal Punjab Deshmukh 
8. Shri Dahyabhai V. Patel 
9. Shri Rattan Lai 

 
10. Shri Balkrishna Gupta 
11. Dr. Z. A. Ahmad 
12. Shri Banka Behary Das 
13. Pandit S. S. N. Tankha." 

The motion was adopted. 

[THE VICE-CHAIRMAN (SHRI RAM NIWAS MIRDHA 
in the Chair] 


